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RAJYA SABHA
Thursday, the 28" July, 2022 /6 Sravana , 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I. Notifications of the Ministry of Personnel, Public Grievances and Pensions
Il. Reports and Accounts of (2020-21) of various company, institutes, University and
related papers

HIf®, e Rema ik YoM #=mem 3 g w30 (31 o Rie) @ #9iy,
§ =TT U3 HHT Ue el IR G § -

l. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Personnel, Public Grievances and Pensions (Department of Personnel and
Training), under sub-section (2) of Section 3 of the All India Service Act, 1951:-

(1) G.S.R. 440 (E), dated the 10" June, 2022, publishing the Indian
Administrative  Service (Fixation of Cadre Strength) Second
Amendment Regulations, 2022.

(2) G.S.R. 441 (E), dated the 10" June, 2022, publishing the Indian
Administrative Service (Pay) Second Amendment Rules, 2022.

(3) G.S.R. 445 (E), dated the 13" June, 2022, publishing the Indian Police
Service  (Fixation of Cadre Strength) Fourth Amendment
Regulations, 2022.

(4) G.S.R. 446 (E), dated the 13" June, 2022, publishing the Indian Police
Service (Pay) Fourth Amendment Rules, 2022.

(5) G.S.R. 473 (E), dated the 24" June, 2022, publishing the Indian
Police Service (Fixation of Cadre Strength) Fifth Amendment
Regulations, 2022.

(6) G.S.R. 474 (E), dated the 24" June, 2022, publishing the Indian

Police Service (Pay) Fifth Amendment Rules, 2022.
[Placed in Library. For (1) to (6) SeeNo. L.T. 7223/17/22]
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Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Eighteenth Annual Report and Accounts of the Bharatiya Nabhikiya
Vidyut Nigam Limited, (BHAVINI), Chennai, for the year 2020-21,
together with the Auditor's Report on the Accounts and the comments

of the Comptroller and Auditor’s General of India thereon.

(b) Review by Government on the working of the above Report.

(c) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (a) above.

[Placed in Library. See No. L.T. 7222/17/22]

(B) A copy each (in English and Hindi) of the following papers :—

M @)

(b)
(©)

(i) (2)

(b)
(c)

(i) (a)

(b)
(©)

Annual Report and Accounts of the National Institute of Science
Education and Research, Bhubaneswar, for the year 2020-21,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7557/17/22]

Annual Report and Accounts of the University of Mumbai-
Department of Atomic Energy, Centre for Excellence in Basic
Sciences, Mumbai, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statements giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7558/17/22]

Annual Report and Accounts of the Institute of Mathematical
Sciences, Chennai, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7559/17/22]
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I. Notifications of the Ministry of Environment, Forest and Climate Change
Il. Report and Accounts (2019-20) of WII, Dehradun, Uttarakhand and related papers

YIGRYT, 9 IR TRy gRaci JATd H o9 F3At (7 Pt AR AiS) : ARG,
H FRITTRIT U5 |HT Ue el IR G § :-

I. (i) Acopy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. G.S.R. 334 (E), dated the 4" May, 2022,
publishing the Lead Stabilizer in Polyvinyl Chloride (PVC) Pipes and Fittings
(Amendment) Rules, 2022, under Section 26 of the Environment (Protection)

Act, 1986.
[Placed in Library. See No. L.T. 7289/17/22]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. G.S.R. 345 (E), dated the 10" May, 2022,
amending the principal Notification No. G.S.R. 45 (E), dated the 19" January, 2018,
by inserting certain entries as mentioned therein, issued under sub-sections (1) and

(2) of Section 3 of the Environment (Protection) Act, 1986.
[Placed in Library. See No. L.T. 7291/17/22]

ll. A copy each (in English and Hindi) of the following papers: —

(a) Annual Report and Accounts of the Wildlife Institute of India (WII),
Dehradun, Uttarakhand, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 7287/17/22]

Report and Accounts (2019 - 20 and 2020 - 21) of various Trust, Sangrahalaya,
Society and museums and related papers

WPl WA # o #3At (31t 3] I HeaTd) : wEIey, # FrefaRad uFi @) ua-
T YT (ST qAT fow=l #) AHT el R RET § -

(i) (a) Annual Report and Accounts of the National Culture Fund, New Delhi,
for the year 2020-21, together with the Auditor's Report on the
Accounts.



(b)
(©)

(i (@

(b)
(©)

(i) (a)

(v) (2

(b)
(©)

(b)
(c)
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Review by Government on the working of the above Trust.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7295/17/22]

Annual Report and Accounts of the Indira Gandhi Rashtriya Manav
Sangrahalaya (IGRMS), Bhopal, for the year 2020-21, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Museum.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7294/17/22]

Annual Report and Accounts of the Asiatic Society, Mumbai, for the
year 2020-21, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 7293/17/22]

Annual Report and Accounts of the Indian Museum, Kolkata, West
Bengal, for the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Museum.
Statement giving reasons for the delay in laying the papers mentioned
at (a) above.

Annual Report and Accounts of the Indian Museum, Kolkata, West
Bengal, for the year 2020-21, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Museum.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. For (iv) and (v) SeeNo. L.T. 7296/17/22]

Notifications of the Ministry of Law of Justice

fafer iR =Img d=rer™ ¥ s W (. Tt RiE 999 : meiey, | fAetelRad v
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I. (i) A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Law of Justice (Department of Legal Affairs), under sub-section (2) of
Section 84 of the Arbitration and Conciliation Act, 1996:-

M

@

©)

4)

G.S.R. No. 527 (E), dated the 9" July, 2022, publishing the Arbitration
Council of India (Terms and Conditions and Salary and Allowances
payable to the Chairperson and Members) Rules, 2022.

G.S.R. No. 528 (E), dated the 9" July, 2022, publishing the Arbitration
Council of India (Qualifications, Appointment and other Terms and
Conditions of the Service of Chief Executive Officer) Rules, 2022.
G.S.R. No. 529 (E), dated the 9™ July, 2022, publishing the Arbitration
Council of India (Travelling and other Allowances Payable to Part-time
Members) Rules, 2022.

G.S.R. No. 530 (E), dated the 9™ July,2022, publishing the Arbitration
Council of India (Number of officers and other Employees, their
Qualifications, Appointment and other Terms and Conditions) Rules,

2022.
[Placed in Library. For (1) to (4) SeeNo. L.T. 7259/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Law and Justice (Department of Legal Affairs), under Section 32 of the
New Delhi International Arbitration Centre Act, 2019 :-

M

@

©)

4)

G.S.R. 442 (E), dated the 13" June, 2022, publishing the New Delhi
International Arbitration Centre (Terms and Conditions and the Salary
and Allowances Payable to Chairperson and Full-time Members)
Rules, 2022.

G.S.R. 464 (E), dated the 21* June, 2022, publishing the New Delhi
International Arbitration Centre (Form of Annual Statement of Accounts)
Rules, 2022.

G.S.R. 469 (E), dated the 24" June, 2022, publishing the New Delhi
International Arbitration Centre (Number of Posts and Recruitment of
Registrar, Counsel and other Officers and Employees) Rules, 2022.
G.S.R. 470 (E), dated the 24" June, 2022, publishing the New Delhi
International Arbitration Centre (Travelling and Other Allowances

Payable to Part-time Members) Rules, 2022.
[Placed in Library. For (1) to (4) SeeNo. L.T. 7258/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Law and Justice (Legislative Department), under sub-section (3) of
Section 28 of the Representation of the People Act, 1950:-

(1) S.0.2802 (E), dated the 17" June, 2022, publishing the Registration of
Electors (Amendment) Rules, 2022.

(2) S.0.No. 2811 (E), dated the 19" June, 2022, publishing a Corrigendum
to the Notification No. S.0. 2802 (E), dated the 17" June, 2022.

(iv) A copy (in English and Hindi) of the Ministry of Law and Justice
(Legislative Department), Notification No. S.0. 2804 (E), dated the 17" June, 2022,
publishing the Conduct of Elections (Second Amendment) Rules, 2022, under sub-

section (3) of Section 169 of the Representation of People Act, 1951.
[Placed in Library. For (iii) and (iv) See No. L.T. 7260/17/22]

Notifications of the Ministry of External Affairs

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | lay on the Table:-

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of External Affairs, under sub-section (3) of Section 24 of the Passports Act,
1967, along with Delay Statements:-

(1) G.S.R. 1170 (E), dated the 26" December, 2016, publishing the
Passports (Amendment) Rules, 2016.

(2) G.S.R. 1171 (E), dated the 26" December, 2016, publishing the
Passport (Amendment) Rules, 2016.

(3) G.S.R. 390 (E), dated the 19™ April, 2017, publishing the Passport
(Amendment) Rules, 2017.

(4) G.S.R. 410 (E), dated the 26" April, 2017, publishing the Passport
(Amendment) Rules, 2017.

(5) G.S.R. 1063 (E), dated the 24" August, 2017, publishing the Passports
Application (Facilitation and Processing) Rules, 2017.

(6) G.S.R. 1150 (E), dated the 13" September, 2017, publishing the
Passport (Amendment) Rules, 2017.

(7) G.S.R. 1215 (E), dated the 3" October, 2017, publishing the Passports
(Amendment) Rules, 2017.
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(8) G.S.R. 1366 (E), dated the 3 November, 2017, publishing the
Passports (Amendment) Rules, 2017.

(9) G.S.R. 39 (E), dated the 18" January, 2018, publishing the Passports
(1 Amendment) Rules, 2018.

(10) G.S.R. 339 (E), dated the 6™ April, 2018, publishing the Passport
(I Amendment) Rules, 2018.

(11) G.S.R. 1117 (E), dated the 15" November, 2018, publishing the
Passport (3" Amendment) Rules, 2018.

(12) G.S.R. 933 (E), dated the 18" December, 2019, publishing the
Passports (Amendment) Rules, 2019.

(13) G.S.R. 297 (E), dated the 15™ May, 2020, publishing the Passports
Application (Facilitation and Processing) (Amendment) Rules, 2020.

(14) G.S.R. 356 (E), dated the 5" June, 2020, publishing the Passport

(Amendment) Rules, 2020.
[Placed in Library. For (1) to (14) SeeNo. L.T. 7264/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of External Affairs, issued under Section 22 of the Passports Act, 1967, along
with Delay Statements:-

(1) G.S.R. 732 (E), dated the 17" October, 2014, exempting the passport
holders whose passport got damaged or lost due to flood in the State of
Jammu and Kashmir in September, 2014 from payment of Passport
fees, subject to certain conditions mentioned therein.

(2) G.S.R. 195 (E), dated the 17" March, 2015, withdrawing the exemption
granted to the citizens of India as members of the crew and tindals of
sailing vessels, vide Notification No. G.S.R. 1812, dated the 25
September, 1968, and making the provisions of Section 3 applicable on
them w.e.f 1% June, 2015.

(3) G.S.R. 272 (E), dated the 3" March, 2016, exempting the passport
holders whose passports got damaged or lost due to flood in the State
of Tamil Nadu in November, 2015, from payment of Passport fees,
subject to certain conditions mentioned therein.

(4) G.S.R. 435 (E), dated the 4™ May, 2017, waiving of Emergency
Certificate fees for Indians living in Saudi Arabia during the grace period
announced by the Saudi Arabia Government and other conditions as
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specified therein.

G.S.R. 4966 (E), dated the 25" September, 2018, exempting the
passport holders whose passports got damaged or lost due to flood in
the State of Kerala in August, 2018 from payment of passport fee
subject to conditions mentioned therein.

G.S.R. 756 (E), dated the 11" December, 2020, waiving off Emergency
certificate fees for Indians living in Oman during the grace period
announced by Government of Oman, along with certain other conditions
as specified therein.

G.S.R. 35 (E), dated the 20" January, 2021, waiving off Emergency
certificate fees for Indians living in Oman during the period of Amnesty
scheme announced by Government of Oman, along with certain other
conditions as specified therein.

G.S.R. 515 (E), dated the 8" February, 2022, exempting the passport
holders whose passports have been lost or damaged due to tropical
cyclone “Shaheen” in Oman in October, 2021, from payment of

passport fee subject to conditions mentioned therein.
[Placed in Library. For (1) to (8) SeeNo. L.T. 7264/17/22]

(ii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of External Affairs, issued under Section 21 of the Passports Act, 1967, along

with Delay Statements:-

M

2

G.S.R. 722 (E), dated the 26™ July, 2016, rescinding the Notification
No. G.S.R. 353 (E), dated the 26" May, 1976, except as respects
things done or omitted to be done before such rescission.

G.S.R. 723 (E), dated the 26" July, 2016, delegating the power to
issue passports to persons of Indian origin residing in the Republic of
Union of Myanmar holding Foreigners Registration Certificates issued by
the Government of that Republic to Embassy of India, Yangon, subject

to conditions mentioned therein.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7264/17/22]

Reports and Accounts (2019-20 and 2020-21) of various centres and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI
MEENAKASHI| LEKHI): Sir, | lay on the Table, a copy each (in English and Hindi) of
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the following papers:—

® @
(b)

(©)
(d)

(i) ()

(b)

(©)
(d)

(i) (a)
(b)

(©)
(d)

Annual Report of the Tibet House, New Delhi, for the year 2020-21.
Annual Accounts of the Tibet House, New Delhi, for the year 2020-21,
and the Audit Report thereon.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No. L.T. 7314/17/22]

Annual Report of the Central Institute of Higher Tibetan
Studies(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2020-
21.
Annual Accounts of the Central Institute of Higher Tibetan
Studies(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2020-
21, and the Audit Report thereon.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No. L.T. 7316/17/22]

Annual Report of the Nava Nalanda Mahavihara (NNM), Nalanda,
Bihar, for the year 2019-20.
Annual Accounts of the Nava Nalanda Mahavihara (NNM), Nalanda,
Bihar, for the year 2019-20, and the Audit Report thereon.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. SeeNo. L.T. 7315/17/22]

I. Notifications of the Ministry of Labour and Employment
Il. Reports and Accounts (2020-21) of Dattopant Thengadi National Board for
Workers Education and Development, Nagpur and related papers

2 3R ISTIR FATe™ | 1T W3t (30 IR dehh) : qeicy, § fRe=faRad g=r g

Jcol R G § -

l. A copy (in English and Hindi) of the Ministry of Labour and Employment
Notification No. N-12/13/01/2019-P&D, dated the 1% April, 2022, notifying the
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decision to relax the eligibility condition of ESIC COVID-19 Relief Scheme w.e.f.
24.03.2020, under sub-section (4) of Section 97 of the Employees' State Insurance

Act, 1948.
[Placed in Library. SeeNo. L.T. 7319/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Sixty-second Annual Report and Accounts of the Dattopant
Thengadi National Board for Workers Education and Development
(erstwhile Central Board for Workers Education), Nagpur, for the year
2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.

(C) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7318/17/22]

Report and Accounts (2020-21) of NEHHDC, Guwahati and related papers

SR gl & faemm wrera | T weit (st . g, awi) : A iey, § rEfeiRad u=
qYT 9o R QAT § -

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-Fourth Annual Report and Accounts of the North Eastern
Handicrafts and Handlooms Development Corporation Limited
(NEHHDC), Guwahati, for the year 2020-21, together with  the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(c) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 7326/17/22]

Report and Accounts (2020-21) of NFDC, Mumbai and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Dr. L. Murugan, | lay on the Table:-

(1) A copy each (in English and Hindi) of the following papers, under
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sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-sixth Annual Report and Accounts of the National Film
Development Corporation Limited (NFDC), Mumbai, for the year 2020-
21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(c) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T. 7208/17/22]

MESSAGE FROM LOK SABHA

The National Anti-Doping Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct in Lok Sabha, | am directed to enclose the National
Anti-Doping Bill, 2022, as passed by Lok Sabha at its sitting held on the
27th July, 2022."

Sir, | lay a copy of the Bill on the Table.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON INDUSTRY

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, | rise to present
the 317" Report (in English and Hindi) of the Department-related Parliamentary
Standing Committee on Industry on Action Taken by the Government on the
recommendations/observations contained in its 309" Report on "Electric & Hybrid
Mobility — Prospects And Challenges in Automobile Industry” pertaining to the
Ministry of Heavy Industries.

11
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REPORT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

STl IV Had (STR USR) : Jalgd, H 21 37icl, 2022 W 26 37, 2022 Tdb
G STl 3R Sggfad STeiadl & dedror Aael JRfkT & 3Fil, Hifed,
Pl 3R e P JeATT SR Hlcrda DI Ueb UfT (ISt a1 2=t #) 9491 yedl i)
RECRIE]

STATEMENTS BY MINISTER

Status of implementation of recommendations/ observations contained in the Three
Hundred and Sixty-first report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment,

Forests and Climate Change

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(DR. JITENDRA SINGH): Sir, | lay a Statement regarding Status of implementation of
recommendations/observations contained in the Three Hundred and Sixty-first
Report of the Department-related Parliamentary Standing Committee on Science and
Technology, Environment, Forests and Climate Change on Demands for Grants
(2022-23) pertaining to the Department of Science and Technology, Ministry of
Science and Technology.

Status of implementation of recommendations/ observations contained in the Three
Hundred and Fifteenth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

Wil HATTT H 5T F3A (31 IS IM HGAT) : HEIGd, H WP AATSTT B
3TI&TH AN (2022-23) & Hag H fA9RT Wefd uRds, g AR bl dae
A @R G & dF 9 dged gfddeT | siafase RwTiRen/agikedl &
BHIATaIT DI RAKT & Hde H qehed GHT YT IR & g

Status of Implementation of recommendations/ observations contained in the Two
Hundred and Eightieth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

g A3 | od #3At (37 3o WE) : Weley, § S 3R YR § wdes &l
" & ddg H QT Hefea aRass, wied ok dwpia dadl d9ay it
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AT & ST Al SRR wlcrde= | Jifase RwIRen/FqRhal & draf=<g o Rufd

P HY H gehed FHT TSl IR & §|

MOTION FOR ELECTION TO THE CENTRAL ADVISORY BOARD OF
ARCHAEOLOGY (CABA)

THE MINISTER OF CULTURE (SHRI G. KISHAN REDDY): Sir, | move:

"That in pursuance of the provision in point 9 of the Ministry of Culture
(Archaeological Survey of India) Resolution No.T-17019/7/2019-EE dated
19.05.2022, this House do proceed to elect, in the manner as directed by the
Chairman, one Member from amongst the Members of the House, to be a
member of the Central Advisory Board of Archaeology, subject to the
provisions of the said Resolution."

The question was put and the Motion was adopted.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, it was brought to my notice that some Members,
in spite of clear instructions and warning, have tried to film the proceedings of the
House and then give it to others. Such actions are totally prohibited. If anybody is
found in possession of such things, he will be found guilty and action will be taken
against him.  There is no need to again say anything further on this. | think,
everybody will understand. And, also...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): * ...
(Interruptions) . ..

MR. CHAIRMAN: Noj; there is no right. You have no right. ...(Interruptions)... The
right is ...(Interruptions)...  There is no right.  This is not the way.
...(Interruptions )...

SHRI MALLIKARJUN KHARGE:  =...(Interruptions)...

* Expunged as ordered by the Chair.

13
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MR. CHAIRMAN: This is not the way. ...(Interruptions)... These Members, who
have brought placards, note down their names, and they are named.
...(Interruptions )... These people are named. ...(Interruptions)... Now, Shrimati

Nirmala  Sitharaman ...(/m‘errupz‘/ons)... Please, go to your seats.
...(Interruptions)... Go to your seat -- you are named -- and then go out.
...(Interruptions )...

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRII\/IATI NIRMALA SITHARAMAN): Thank you very much, Sir, for giving me this
opportunity. ...(Interruptions )...

MR. CHAIRMAN: The Members, who are carrying placards, have been named.
...(Interruptions )... They have to leave the House. Otherwise, action will be taken.
...(Interruptions )... Shrimati Nirmala Sitharaman.

SHRIMATI  NIRMALA SITHARAMAN: Sir, | rise here to speak briefly on the
objectionable statement made by the Leader of the Opposition in the Lok Sabha,
regarding the Rashtrapati, by using a sexist insult by calling her ‘rashtrapatni’.
...(Interruptions )... Any common-sense person with a common understanding
knows that Rashtrapati is a gender-agnostic word representing the leader of the
country. ...(Interruptions )... Therefore, | think it is not the slip of the tongue. It was a
deliberate sexist insult...(Interruptions)...

MR. CHAIRMAN: Only Nirmalaji's voice will go on record. Other noise should not be
recorded. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: [t was a deliberate insult against a person who
comes from a tribal background, who is a self-made woman, who, coming from a
backward region of the country, has served as an MLA, has served successfully as a
Minister, has been a very good Governor, and now the entire country is rejoicing in
her selection as the Rashtrapati. ...(Interruptions)... At this time, for the Leader of
the Opposition in the Lok Sabha to call her 'rashtrapatni'...(/m‘errupz‘/ons)... asin a
very pati-patni kind of a level, has insulted the country's President.
...(Interruptions )...

| demand an apology from the President of the Congress Party, who, herself
being a woman, has allowed her leader in the Lok Sabha to speak insultingly about
our Rashtrapati and also to the entire country for the insult that her own leader in the
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Lok Sabha has very * ...(Interruptions).... It is not the slip of the tongue. It was a
deliberate plan to insult the Rashtrapati, and this is unacceptable.
...(~Interruptions)....” Thank you, Sir. ...(Interruptions)...

MR. CHAIRMAN: Please, nobody is supposed to make any derogatory comment
against the President of India. ...(Interruptions)... Making such comments is bad.
...(Interruptions)... Even in the Constituent Assembly, this point was discussed,
and it was settled that the term 'Rashtrapati’ has to be used. ...(Interruptions)...

And, | don't know why it has happened, and it is wrong. ...(/m‘errupz‘/ons)... As
| have told you, please go back to your seats. ...(Interruptions)... Do not show the
placards. ...(Interruptions)... If you don’t want it, then... ...(Interruptions)...

They are protesting against loose comments made against the hon. President...
...(Interruptions)... Not in the House, not in the House, outside. ...(Interruptions)...
The House is adjourned till 12 o'clock.

The House then adjourned at ten minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

N Syaumfay @ AEEY e} I T BSW dldil..(FEUH)... Wi,
IoT....(FGH)... 3R BIs 91d Rble U T81 o &1 2l...(ad ). .

|HT & Jar (st Iy Mae) : SYFHHRT 78Iey, HIUd Uil &...(@ad)... A
Il St BT (A fhATl..(FAgH)... < B B ARAT BT IYHH
fRaTl...(aem )... 9 <9 & SNSRI BT YA {HIATI...(HAUH)... T ST Bl
3TAHT fHaTI...(FET).... JMTST YRT < S99 FAwy o= 3ivfiRar & fAfrd & ofiR iR &
AT B T B...(ALT)... TE <2 IICYL ST BT ITH &1 A TL....(FILT)....

1t IgHTafr : Rith AT -y Sit &1 91 81 Rebls UR 1 E] 2 ... (aegr)...

£ T NI : I AYA DI Y : STSRATL...(FALH)... 39 <2 BT U Dls WY
g1, ITe I8 ST8T01 81, T SMfeard) &1, o1 B1Ud HR <97 & IICTTT St BT ST -7
P ST | STT a1 ©2...(ALTH)... TIT I8 I P LT Sl bl 59 YHR A
gieHT I8! 82...(FdLH)... I BT B &I ddad T 872 ...(Fdg )... i

: Expunged as ordered by the Chair.
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PHEd © fb S=BIT AT U IR Ted 968 bl STAT [hTl...(FILI™)... ]I af
IR g1 SfeTscall...( g™ ). .

st ST : R e 3% T B9 & 91d 8 Rdle IR S X! Bl....(aadm ). .
WIS, &Il (FaE ). .

31t ARy Il : SBIT &1 IR TTeTd 2168 Bl gRIATS [T 3R 59 [ &1 Al aaTd
gU ®el % &9 qa1d Al 78 ©1...(FagM)... I8 W <2 BT &1 21...(agm)... I8
PIs FaTcT B L...(FAU)... SBI- IFBT "mountain out of a molehill' HE-T BT BIFTT
BII...(HALH)... I FHSTI & b IIegufd S &7 STUHT BIg BI! T Bl...(dd ). .
$9d fIU 4 BR SUR 3IRIY o711 I8 © f 89 9aTel X 32 & 1...(hE ). .

MR. DEPUTY CHAIRMAN: Thank you. | move to ...(Interruptions)...

it gy M : W), § sH@! a1 $_aTl gL (@), DR DI ALl Bl 59
T o) AT T AR ... (SEETH)... DIIT B IEIETT Bl AS- H 3MThR HIBT ARTHT
IfTL....(TILT). .

facw #=rem 4 o w5 qon el WA # g wAl (siel d@ieen

AW : WR...(FIUH)...

St STHTYT ; ST, ST ...(agr)... Ryt T=1el oY it & 91 81 RepTe = ST
B! Bl...(GYM).... WIIST, Wil ..(Fae). .

st Meneht Sl : R (FaE). .

SNt STFUTUT : T AT ABTS ABR TS &, STB! AT IRTT T8 Ugel 9 H
T B Gh BL..(TIUF)... T, ST, AFE Uit $8 diddr @E )
E...(GET)... AT TRNT, 319 SIffU| ....(FGL).... &Il ...(de )...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN):  Sir, with your permission, ...(Interruptions)...

it STAHTRT : IREAER Sil, @iTST, 3 BBy ...(FEH)...
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fraer & = (s wferaro= @A) : W), S Al 991 b SR 8, D IR H 59 qad
H J ATl 81 ST bl ...(FL™)...59h fIT 3MTdh wod R 81 Hd 2l
...(TGT)...

St STUTUfe : AR U, I8 918X DI 91 ©,...(IHTH)... S HEMeH Il
R fewol gl.(@agm)... qeMied R feweh T8 8 Addl Bl ...(FagH)...
IP HE Bl AT | S Bl WIS ... (FIH)... WIS, JReAERT Sil, Huar
31T diefl...(FFLT). .

SUSPENSION OF MEMBERS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN):  Sir, with your permission, | move the following
Motion:-

"That this House having taken a serious note of the misconduct of

1. Shri Sushil Kumar Gupta
2. Shri Sandeep Kumar Pathak
3. Shri Ajit Kumar Bhuyan

who have entered the Well of the House, shouted slogans and displayed
placards this morning, thereby disrupting the proceedings of the House, in utter
disregard to the House and the authority of the Chair and having been named
by the Chair, resolves that the above-mentioned Members, be suspended from
the service of the Council for the remainder of the current week under
Rule 256."

MR. DEPUTY CHAIRMAN: Now, the question is:
"That this House having taken a serious note of the misconduct of

1. Shri Sushil Kumar Gupta
2. Shri Sandeep Kumar Pathak
3. Shri Ajit Kumar Bhuyan

who have entered the Well of the House, shouted slogans and displayed
placards this morning, thereby disrupting the proceedings of the House, in utter
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disregard to the House and the authority of the Chair and having been named
by the Chair, resolves that the above-mentioned Members, be suspended from
the service of the Council for the remainder of the current week under
Rule 256."

AN HON. MEMBER: Division. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Go to your seats. ...(/m‘erru,oz‘/ons)... | will give division.
...(Interruptions )... M4 ST 3T+ e W 18y, df # fedie <9 & fow TR
BN ...(FGH)... BMH ¥ fSdivr el 8idT 8, I8 3 S § ...(aem). .
Please go back to your seats. ...(Interruptions)... For division, go back to your
seats. ...(Interruptions) ... 34 fSdIe H $e’cs 7TEl &, I8 < <9 & T
...(FTHT)... IR 3MMY I H s 8, Al 37U HicH WR 98¢, d9 H fSdie
AT ...(AHT)... 3 H | BIg Y AT IR T81 Sff 8T B

| put the Motion to vote.
...(Interruptions )...

The motion was adopted.

MR. DEPUTY CHAIRMAN: Shri Sushil Kumar Gupta, Shri Sandeep Kumar Pathak
and Shri Ajit Kumar Bhuyan are suspended from the service of the Council for the
remainder of the current week. ...(Interruptions)... The House is adjourned
till 2.00 p.m.

The House then adjourned at six minutes past twelve of the clock.

The House reassembled at two of the clock,
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Cha/r] .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Hon. Members, kindly cooperate.
...(Interruptions )... We have to take up the Bill. ...(Interruptions)... The Members
who have been named by the hon. Chairman under Rule 256 and suspended, are
requested to withdraw from the House. ...(/m‘errupz‘/ons)... The Members named by
the hon. Chairman under Rule 256 and suspended, may please withdraw from the
House. ...(Interruptions)... The Bill has to be taken up. ...(Interruptions)... The Bill
is lagging. ...(Interruptions)... Please cooperate. ...(Interruptions)... Hon.
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Members, please cooperate. ...(Interruptions)... Only when the House is in order,

we can take up the Bill. ...(Interruptions)... No placards please! ... (Interruptions)...
Please cooperate. ...(Interruptions)... We have to take up the Bill.
...(Interruptions )... Hon. Members, please withdraw from the House.

...(Interruptions)... Mr. Ajit Kumar Bhuyan, Mr. Sandeep Kumar Pathak and
Mr. Sushil Kumar Gupta, who have been named by the hon. Chairman under Rule
256 and suspended, kindly withdraw from the House. ...(Interruptions)... These
three Members, who have been named, kindly withdraw from the House.
...(/nterrupt/ons)... Please cooperate. ...(/m‘errupz‘/ons)... Do you want to take up
the Bill or not? ...(/m‘errupz‘/ons)... Mr. Ajit Kumar Bhuyan, Mr. Sandeep Kumar
Pathak and Mr. Sushil Kumar Gupta, who have been named by the hon. Chairman
under Rule 256 and suspended, kindly withdraw from the House.
...(Interruptions )... Please cooperate. ...(Interruptions)... We have to carry on with
the Business. ...(Interruptions)... You have to cooperate. ...(Interruptions)...
These three Members, kindly cooperate. ...(Interruptions)... Others, please resume
your seats so that | can listen to what you say. ...(Interruptions)... | am not able to
hear what you are saying. ...(Interruptions)... Please resume your seats and speak
from there. ...(Interruptions)... You can speak from your places.
...(Interruptions)... | can hear you. ...(Interruptions)... Mr. Javed, these three
Members have to leave the House and other Members have to resume their seats.
..(Interruptions)... ~ Otherwise, it is not possible.  ..(Interruptions).. | am
not....(Interruptions).. | am not able to hear. ..(Interruptions).. The House is
adjourned till 3.00 p.m.

The House then adjourned at five minutes past two of the clock.

The House reassembled at three of the clock,
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Cha/r].

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, we have
Business before the House. ...(Interruptions)... And, the three Members who are
suspended already, they should withdraw immediately. ...(Interruptions)... So,
| request Shri Ajit Kumar Bhuyan, Shri Sandeep Kumar Pathak and Shri Sushil Kumar
Gupta, please withdraw yourself and go out of the House so that the Parliament, the
Rajya Sabha can function normally. ...(/nterrupz‘/ons)... So, | request you all to go
to... ... (Interruptions)... Those who are suspended, go out of the House, withdraw
yourself and others, please go to your seats. ...(Interruptions)... Please go to your
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seats. ...(Interruptions)... Please go to your seats, and we will start the discussion
now. ...(Interruptions)... Shri Ajit Kumar Bhuyan, Shri Sandeep Kumar Pathak and
Shri Sushil Kumar Gupta, please withdraw yourself, go out of the House and maintain
discipline of the House. ...(Interruptions)... The glory of the House is to be
maintained.  ...(Interruptions)... Don't make  unnecessary  noise.
...(Interruptions)... Don't make... ... (Interruptions)... Don't bring disorder to the
House. ...(Interruptions)... You are bringing disorder. ...(Interruptions)... You are
not expected... ...(Interruptions)... ~ You are not expected to do that.
...(Interruptions )... First, the suspended Members have to withdraw.
...(/nterrupt/ons)... You persuade them to withdraw, then every other thing can be
considered and every other request can be considered. ...(/m‘errupﬁons)... But,
before that, the three Members, Shri Ajit Kumar Bhuyan,
Shri Sandeep Kumar Pathak and Shri Sushil Kumar Gupta, please withdraw.
...(Interruptions)... Please withdraw from the House. ...(Interruptions)... Let the
House function normally. ...(Interruptions)... First the Members have to go out of
the House. ... (Interruptions)... The House is adjourned till 4.00 p.m.

The House then adjourned at three minutes past three of the clock.

The House reassembled at four of the clock,
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, you go to your seat.
...(Interruptions)... You go to your seat. ...(Interruptions)... Mr. John Brittas,
when the House is not in order, | cannot take any point of order. ...(Interruptions)...
| cannot listen to you. ...(Interruptions)... | am not able to hear anything.
...(Interruptions )... \When the House is not in order, there cannot be any point of
order. ...(Interruptions )...
| cannot hear what you are saying. ...(/nterru,ot/ons)... Shri Ajit Kumar Bhuyan,
Shri Sandeep Kumar Pathak and Shri Sushil Kumar Gupta, you have been named by
the hon. Chairman and suspended, you are requested to withdraw from the House.
...(Interruptions )...Why don't you cooperate? ...(Interruptions)... Hon. Minister is
waiting for the BIill. ...(Interruptions)... Please cooperate. ...(Interruptions)...
These three Members, please withdraw from the House. ...(Interruptions)... Unless
there is order in the House, how can...(Interruptions)... Yes, | have told them.
...(Interruptions )... The Minister is waiting for his Bill. ...(Interruptions)... And these
three Members, who have been named by the Chairman under Rule 256 and
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suspended, kindly withdraw from the House. ...(Interruptions)... Yes, it applies to
everyone. ...(Interruptions ... Kindly ...(Interruptions)... Hon. Members, only if you
can resume to your seats, any Business can be taken up. ...(Interruptions)... Yes,
the Minister concerned is here. ... (Interruptions)... The Minister concerned is here.

...(/nterrupt/ons)... He has to move the Bill. ...(/nterru,oz‘/ons)... No, no. First of
all, these three Members have to be withdrawn. ...(Interruptions)... They have to
withdraw from the House. ...(Interruptions)... He has to move the BIll.

...(/nterrupt/ons)... He is very much here. ...(/nterrupt/ons)... He has to move the
Bill, he is here. ...(Interruptions)... Hon. Members, please cooperate.
...(/nterrupt/ons)... If you want the House to function, we need order in the House
...(/nterrupt/ons)... The House stands adjourned to meet at 1100 hours on Friday, the
29" July, 2022.

The House then adjourned at three minutes past four of the clock till
eleven of the clock on Friday, the 29" July, 2022.
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